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NOTIFICATION

In exercise of the powers conferred by the proviso to Article 309 of the Constitution of India
and all other enabling powers in this behalf, the Governor of Tripura 1s pleased to make the Rules entitled
“The Provident Fund and Retirement Benefits of the employees of the Tripura University Rules 1998” as
annexed. The Governor of Tripura is further pleased to order that the above rules shall also apply to all

regular employees of Tripura University who were appointed on or after 01-01-1997, the date on which
the aforesaid Rules deemed to have come into force.

Sd/- Hlegible
Under Secretary to the
Government of Tripura.
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CHAPTER~-I

1. Short Thle ‘m;f (1 ' These Rules may be called the Provident Fund and Retirement Benefits of
G RicHConeNn o . .
‘ ‘S the Employees of the Tripura University Rules, 1998.
%) These shall be deemed to have come into force on and from'1.1.1997.
Application Save as otherwise provided in these Rules it shall apply o approved
employees appointed substantively to Tripura University but shall not apply to:

{a) Persoms in Casual and daily rated employment ;
sy Persons patd from contingencies ;
{c) Persons entitled o the benefit of a Contributory Provident Fund
and
() Persons employed on contract except when the confract provides otherwise :
2 Deftnicions In these rules unless there is anything repungnant in the subject or context :-
(3} ‘Act’ means Tripura University Act, 1987 as amended in 1990,
Gl ‘Age of superannuation’ is the age on afiaining of which an approved

employee must retire compulsorily and should be 60 (sixty) completed
years of his/her age.

{c) *Audit Officer’ means the Accounts and Audit Officer, what ev’ir his
official designation in the office of the Accountant General, Tripura.

{h *Average emoluments’ means average emoluments as determinated

in accordance with Rule -22 ; -~
{e) ‘Basic Pay’ means the pay which is drawn by an emplovee monthly

and which corresponds to 2 stage in the time scale attached to the

post held by himdher.
1} ‘Child” means a child of the employee who, if a son is under eighteen

years of age and if daughter is unmarried and is under 21 (twenty one)
vears of age and the expression, ‘Children’ shall be construed

accordingly.
(g} ‘Competent authority’ means the ‘appointing authority/ pension Sanc-
tioning authority” or as the case may be |
(h) “Department” means Education Departmeni, Govt. of Tripura. _
it ‘Drirector’ means the Director of Higher Education, Tripura. =
(i “Employeces” means all the regular approved emplovees of Tripura
University as per provision of Tripura University Act, 1987 as amended
in 1496,
{0 “‘Form’ means the Forms appended in  these Rules or otherwise as
may be decided by the Government.
(i ‘Government’ means the Government of Tripura.
{m) ‘Mansgement of University’ for the purpose of this rule means

Registrar or any other authority delegated the power for preparation
of pension papers, )

(n) ‘Minor’ means a person who has not completed the age of eighteen
YEArs.
{o} ‘Pension sanctioning authority’ means the authority competent to

sanction pension under Rule-38. : ’{5
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() ‘Pension’ includes gratuity except when the term pension is used in contra-
distinction to gratuity

{q) “Qualifying Service” means service rendered while on duty or otherwise which

shali be taken into account for the purpose of pension and gratuities admissible under
Rule.

{r) ‘Retirernent benefits’ includes pension or service gratuity and death-cum-
refirement gratu’ry, where admissible.

(s} ‘Svndicete’ means Syndicate of Tripura University.

{t) ‘University’ means Tripura University as per Tripura Universify Act, 1987 as
amended in 1950,

CHAPTER - 11
GENERAL CONDITIONS

(H Auny claim to penstion or family pension shall be regulated by the provision of
these Rules in force at the time an employee of the University retires or is retired or is
discharged or is allowed to resign from service or dies as the case may be.

() The day on which an employee retires or is retired or discharged or is allowed to
resign from service as the case may be, shall be treated as his/her last werkjng day. The
daic of death shall aiso be treated as a working day.

(1) If the service rendered by an employee of the University prior to the date of the
refiremnent has not been satisfactory, the appointing authority may by order make
reduction inn any one of pension or gratuity or both as the authority may think proper.

Provided that the appointing authority shall, before passing an order under this
sub-rule, shall serve or cause to be served a notice upon the person. concemned
specifying the reduction proposed to be made in such amount on account of his/her
unsatisfactory service under University and call upon such person to submit, within
fifteen days of the receipt of the notice or such further time as may be allowed by
that authority, such representation as the person concerned may wish to make against
the proposed order and take into consideration the representation, if any submitted
by such person before passing such order ;

Provided further that the amount of pension shall not be reduced below the limit
specified in Rule - 30.

A For the purpose of sub-rule (1) the expression ‘appointing authority’ shall mean
the authority which is competent to make appoinitments to the service or post from
which the employee retires.

(3} {a) The reduction referred to in sub-rule (I) shall be of permanent character.

{b) The measures of reduction in the amount of pension shall be to the extent by
which the employee’s service as a whole failed to reach a satisfactory standard and no
attempt shall be made to equate the amount of reduction with the amount of loss caused
to the University.

{4y The pension authorised under these rules shall nofbe reduced although proof of
the service having been not satisfactory may come to the notice of appointing authority
subsequent to the authorisation of pension.

(53 Where m the case of an employee, the Director of Higher Education passes an
order (whether original or appellate) awarding a pension including gratuity less than the
maximum admissible under these rules, the appointing authority shall be consulted
before the order is passed.
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(® Nothing in this rule shall apply :-

(a) Where a part of pension has been withheld or ordered to be recovered
under rule - 7 or

(b) where a part of pension has been reduced under rule - 27 or

() where death-cum-retirement gratuity is admissible under clause (ii) of
sub-rule (1) of rule - 31 and family pension is admissible under rule -35;

(d} to effect recovery which has the result of punishment.

3. Limitations on (1) An employee shall not eamn two pensions in the same service or post at the
number of pensions same time or by the same continuous service.
@) Except as provided in rule 12 an employee who, having retired on a

superannuation pension or retiring pension, is subsequently reemployed, shall not be
entitled to a separate pension or gratuity for periods of his/her reemployment.

6. Pension Subject (1) (a) Future good conduct shall be an implied condition of grant of every pension

fmﬁf‘rm good  and its continuance under these rules.

(b) The pension sancticning authority may by order in writing, withheld or with
draw a pension or part thereof, whether permancntly or for a specified period, if the
pensioner convicted of a serious crime or is found guilty of grave misconduct.

Provided that no such order shall be passed by an authority subordinate to the
authority compztent to make an appointment to the post heid by the pensioner immedi-
ately before his/her retirement from service ;

Provided further that where a part of pension is withheld or withdrawn the
amount of such pension shall not be reduced below the limit specified in the rule - 30.

(2) Where a pensioner is convicted of a serious crimne by a court of law, action
under sub-rules (1) shall be taken in the light of the judgement of the court relating to
such conviction ;

) In a case not falling under sub-rute {2}, if the authority referred to in sub-rule {I)
consideis that the pensioner is prima facie guilty of grave mssconduct it shall before
passing an order under sub-rule (1) .-

(a) Serve upon the pensioner a notice specifying the action proposed to be
taken against him and the ground on which it is proposed to be taken and calling upon
him to submit, within fifteen days of the receipt of the notice or such further time not
exceeding fifteen days as may be allowed by the pension sanctioning authority, such
represeniation he/she may with to make against proposal and (b) take into consideration
the representation if any submitted by the pensioner under clause (a){(4). Anappeal
against an order under sub-rule (1) Passed by any authority other than the Appelating
Authority shall lie to the Appelating Authority.

Explantation : In this rule :-

(a) the expression *serious crime’ includes a crime involving an offence
under any Central or State Act. or Rules of the Government,
7. Right of Appaing-
ing authority o The appointing authority reserves to himseifthe right of withholding or with-
l};'ifefmf; *"" drawing a pension or part thereof, whether permanently or for a specified period, and of
‘ ordering recovery from a pension of the whole or part of any pecuniary loss caused to
the University, if in any departmental or judicial proceedings, the pensioner is found
guilty of grave misconduct or negligence during the period of his service including
service rendered upon reemployment afler retirement.
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CHAPTER - T
QUALIFYING SERVICE

Subject 1o the provisions of these rule, qualifying service of an empioyee shall
commence from the date he takes charge of the post to which he is first appointed
either substantively or in an officiating or temporary capacity.

Provided that officiating or temporary service is followed without interruption
by substantive appointment in the same or another service of post.

Provided further that ;

(a) in the case of an employee in a group - D Service or post who held 2
lien or a suspended lien on a permanent pensionable post prior to the 17th
April, 1950, service rendered before attaining the age of sixteen year shall not count
for any purpose and '

(b) in the case .of an employee not covered by clause (a), service
rendered before attaining the age of eighteen vears shall not count, except for com-
pensation gratuity. .

(1) The service of an employee shall riot gualify unless his duties and pay are
regulated by or under conditions determined by the Government,

{2} In the case of a2 Government servant belonging to Central Government or
State Government who is permanently transferred to a service or post to which
these rules apply, the continuocus service rendered under the Central Government
or Stat¢ Government in an officiating or temporary capacity, if any, followed
without interruption by the substantive appointment, or the continuous service
rendered under that Government in an officiating or temporary capacity, as the case
may be shall qualify provided that nothing contained in this sub-rule shall apply toany
such employee who is appointed otherwise than by deputation fo a service or post to
which these rules apply.

Service on probation against a post if followed by confirmation in the same or
another post shall quahify. '

Service as an apprentice shall not qualify.

O An employee who is reemployed in a post before attaining the age of super-
annuation and who, before such reemployment, had rendered regular Military Service
after attaining the age of eighteen vears, may on his confirmation in post opt. either -

{a) to continue to draw the Military pension or relain gratuity received on

discharge from Military Service, in which case his former Military service shzll not
count as qualifying service ; or (b} to cease to draw his pension or refund the gauiny
(including death-cum-retirement), if any, and count the previous Military senvice as
qualifying service, in which case the service so allowed to count shall be restricted W 2
service, within  or outside the employee’s unit -of Department i Indis or
¢lsewhere which is paid from the Consolidated Fund of India or for which pensionary
contribution has been received by the Government and the pension immedizzely degwn
shall not be required to be refunded but the element of pension which was not tzken mio
account for fixation of pay on reemployment shall be refunded.
(2) {a) The authority issuing the order of substantive sppointment 2 post 28 is
referred to in sub-rule é% ) shall along with such order require in writing the ermploves 1o
exercise the option under sub-rule (1) within three months of the date of issue of such
order, if he is on leave on that day, within three months of his return from legve, which-
gveris later and also bring to his notice the provisions of clause (b). ifan option is
exercised within the peried referred to in clause (a), the emplovee shall be deemed to
have option for clause (a) of sub-rule (1).
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{3) {a) An employee who opts for clause {b)of sub-rule (1) shall be requived ©
rt,{und the pension, bonus  or gratuity received i respect of  his
eariier military service, in monthly instalments not exceeding thirtysix in number,
the first instalment beginnming from the month following the month in which he
exercised the opfion.

(&} The right to count previous services as qualifying service shall not revive until
the whole amount has been refunded.

4y In the case of an employee who, having eiected to refund the pension, bonus
or graiuity, dies before the entire arnount is refunded, the un-refunded amount of the
penston or gratuity shall be adjusted against the death-cum-retirement gratuity which
may become pavabie to his family.

{5) When an order is passed under this rule allowing previous regular Military
service to counf as pari of the service qualifving for civil pension, the order shall be
deemed to include the condonation of interruption m service, 1f any, in the Military
service and between the military and civil services.

Allleave during servige for which leave salary is payable and all exiraordinary
leave granted on medical certificaie shall count as gualifying service. Frovided that in
ihe case of extraordmary leave (other than extraordinary leave granted on medical
ground on medical certificate) the appeinting euthority may, at the time of granting such
leave, allow the period of that leave to count as qualifying service if such leave is granted
o an employee of University .-

{1} due tohis inability to join or rejoin dutyon account of Civil commotion ; or

{11) for prosecuting higher scientific and technical sindies.

Time passed by an employes under suspension pending enquiry into conduct
shall count as gualifying service where on conclusion of such enquiry he has been fully
exonerated or the suspension 1s heid fo be wholly unjustified, in other case the period of
suspension shall not count unless the authority competent to pass orders under the rules

governing such cases declares at the time of passing the order that it should be counted
for such purposes as may be specified in the order.

Dismissal or removal of employees of the University from a service or post
entails forfeiiure of his past service.

i An employee of the University who is dismissed/removed or compulsorily
refived from service, but is reinstated on appeal or review, is entitled fo count is past
service as qualifying service,

2 The pericd of interruption n service between the date of dismissal, removal or
compulsery retirement, as the case may be, and the date of reinstatement, and the
period of suspension, if any, shall not count as qualifying service unless regularized as
duty or ieave bya specific order of the authority which passed the corder of
reinsiaternent. "“

43 Resignation from a service or a post unless it is.allowed to be withdrawn in the
public inferest by the appointing authority entails forfeiture of past service.

{22) A resignation shall not entail forfeiture of past service if it has been submitted fo
take up with proper permission, another appointment, whether {emporary or permanent,
Lnder the Government/other institutions where service qualifies.

}
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(%) Interruption in service in a case falling under sub-rule (2) due to the two
appointments being at different stations, not exceeding the joining tisne permissible under
the rules of transfer, shal be covered by grant of leave of any kind due to the employee
on the date of release or by formal condonation to the extent to which the period is not
covered by leave due to him.

18 Effect of {(H An interruption in the service of an employee entails forteiiure of his past
interreplion I service, except in the following cases ;-

serviee

{a) authorised leave of absence :

{b} unauthorized absence m continuation of authorised leave of absence so
fong as the post of absence is not filled substantively ;

() Suspension where it is immediately followed by reinstatement whether

in the same or a different post, or where the employee dies or is
permitted to retire or 1s retired on attaining the age of compulsory
retirement while under suspension ;

G transfer to non-qualifying service in an establishment under the control
of the Govermment if such transfer has been ordered by competent
authority in the public interest.

{e) joining {ime while on transfer from one post to another.

{2 Motwithstanding anvthing contained in sub-rule (1), the pension sanctioning
authority may, by order, commufe resitospectively the periods of absence without leave
as extraordinanty leave.

/9. Condonration (1)

of interruption in

The appointing authorify may, by order, cendone interruption in the service ofan

i service emp}oyee :
Provided that -
) the interruptions have been caused by reasons beyond the control of the
employee ; _
() the total service cxcluding one or more interruptions, if any, is not less
than five years duration.
{iit} the interruption, including two or more interruptions, ifany, does not
exeeed one year
{2} The period of interruption condoned under sub-rule (1) shall not count as
qualifying service.

20. f;"?’ff"o’f oo (1) An employee, other than employee in Group -D service or post who afler
(]Uﬂ f.)'l."ig SErviee

wien an empiovee RAVINGbeen declared surplus fo the establishment in which he/she was serving opts o
is declared surplus - retire voluntarily within iwo months of his/her treansfer and is permitied to retire shali be
entitled to have five years added to the qualifying service rendered by him/her,

Provided that the qualifying service renderedis not less than fifieen years and
the resuitant length of qualifying service after taking into account the aforesaid addition
is not more than the service of the employee that could have been counted had he/she
retired on the date of his/hge superannuation.

{2) Inrespect of an employee in Group - I service or post the provisions of sub-rule
(1) shall apply if he/she opts for voluniary retirement within a period of two months of
the reporting of his/her name to the competent autherity after having besen declared
surplus in the establishment in which he/she was serving as 2 result of studies made by
the University,
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CHAPTER-IV
11 Emoluments The expression ‘emoluments” means pay including dearness pay as determined
and average by the order of the Government issued from time to time which an employee was

espluments . . . . N ) .
recelving vmmediately before his/her retirement or on the date of his/her death.

Nete Na. (1)

' an employee immediately before his/her retirement or death while in service
had been absent from duty on leave for which leave salary is payable or having been
suspended has been remnstated without forfeiture of service, the emoluinents which he/
she would have drawn had he/she not been absent from duty or suspended shall be the
emoluments for the purpose of the rule ;

Provided that any increase in pay {other than mcrermenty which not actually drawn shail
not form part of his/her emoluments.

Nete No. (2)

If an emplovee immediately before his/her retirement or death while i service
had been absent from duty on extraordinary leave or had been under suspension, the
period whereof does not count as service, the emoluments which he/she draw tmmedi-
atety before proceeding on such feave or being piaced under suspension shell be the
emeluments for the purpose of this rule.

Neode No, (3}

if an emmployee inmmediately before histher retirement or death while in service
was on earned leave or leave on average pay, as the case may be and earns an mere-
ment which was not withheld.

22, Average Average emoluments shall be determined with reference te emolument drawn
emoluments during the last 10 complete months of the service of the employee.

Provided that any increase in pay, other than the increment which is not actually
drawn, shall not form part of his emoluments.

CHAPTER -V
CLASSES OF PENSION AND CONDITIONS COVERING
THEIR GRANT,

23. Superannuation A superannuation pension shall be granted toan cmpioyce whaois retired on
peraten s/her attaing the age of compulsery retirement.

A retining pension shall be granted :-

24. Retiring pension (a} te an employee who retires, or is retired in advance of the age of
ce)z%npuixsmy retirement, in accordance with the provision of mic 29 of these rules,
AR

(b} to an employee who, on being decldred surplus or opis for
voluntary retirement in accordance with the provision of rule 20 of these rules.

25, Anvalid pension (1) Invalid pension may be granted if an employee retires from the serviceon
account of any bodily or mental- infirmity which permanently incapacifates him/
her for the service.

{2) Anemployee of the Universify applying for an invalid pension shall submita
medical certificate of incapacity from the Civil Swrgeon or District Medical Officer,
ot any Medical Oflicer or equivalent of Higher status.

A

T in s T
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(D) Ifan employee is selected for discharge owing to the abolition of his
permanent post he shall, unless he is appointed to another post the condition of
which are deemed by the authority competent to dzscharg him: tobe at least equal
to those or his own, have the option -~

(a) of taking compensation pension to which he/she may be entitied
for the service he/she had rendered, or

() of accepting another appointment on such pay as may be offered
and continuing to count his/her previous service for pension.

{2)(a) Notice of at least three months shali be given to the emnployee in permanent
employment before Lis service in permanent post is dispensed with and the
competent authority may sanction the payment of a sum not exceeding the pay and
allowances for the period by which the notice actually given to hirvher falis
short of three months. (b) No compensation pension shall be payable for the
pertod inrespect of which he/she receives pay and allowances in licu of notice.

An employee of the University compulsornily retired from service as a
penalty may be granted by the authonty competent to impose such penalty pension
or gratuity or both at a rate not less than two-third and not more than full com-
pensation pension or gratuity or both admissible fo his/her on the date of his‘her
compulsory retirement.

(1) Anemployee who is dismissed or removed from service shall forfeit
his/her pension and gratuity.

Provided that the authority competent to dismiss or remove hinvher from
service may if the case 1s deserving of special consideration, sanction a compassion-
ate aliowance not exceeding two-third of pension or grauity or both which would
have been admissible {o his/her if he/she had retired on compensation pension.

CHAPTER-VI AND VI

An employee may be penmtted to retire voluntarily subject to the
following conditions ;-

(1) An cmployee who has put in not less than 20 (twenty) vears
qualifying service may, by giving three month’s notice in writing to the appointing
authority, retire from service voluntarily. The schemeis purely veluntary, the
iniiative resting with the employee himself/herself. The appointing authority shall
have no right to retire employee on its own, under this scheme.

(1) Thebenefit of “retiring pension” will be adnmissable to employee retiriug
under this scheme.

()  Anotice of less than three months may be accepted by the appointing
authorty.

(iv) [fan employee retires under this scheme of voluntary retirement while he/
she is on extraordinary leave (without medical certificate) without returning to duty,
the retirement shall take effect from the date of commencement of the ‘leave’.
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(v) Before an employee gives notice of voluntary retirement under this rule it
shall be the responsibility of the emplovee 1o satisfy himself/herself by means of a
reference to the appropriate administrative authority that he/she has completed 20

(twenty) years of service qualifying for pension.

(v1) A notice of voluntary retirement may be withdrawn before expiry of period
of notice with the approval of the appointing authority.

{(vii) A notice of voluntary retirement ziven after completion of 20 years of
qualifying service will require acceptance by the appointing authority subject to
approval of the syndicate, Such acceptance may be generally given in all cases
except the following cases :-

(a) in which disciplinary proceedings are pending or contemplated against the
employee concerned for the imposition of major penalty and the disciplinary authority,
having regard to the circumstances of the case, 1s of the view that the impostition of the
penalty of removal or dismissal from service might be warranted in the case.

(viiy  While granting proportionate pensions to any employee retiring voluntarily
under this scheme, weightage of 5 (five) years would be given as an addition to the
qualifying service actually rendered by him. The grant of weightage of 5 (five) vears
wiltl be subject to the following conditions :- -

(a) The total qualifying service after allowing the weightage should not in any way,
exceed 30 (thirty) vears of qualifying service and total qualifying service afier giving
weightage should not exceed qualifying service which a counterpart Government
employee would have had, if he/she had retired voluntanly at the lowest age/minimum
service limit applicable to hinvher for voluntarily retirement prescribed under F. R, 56
(K)or Article 459 (i} of the C.5.R. orrule 48 of the C. C. S. (pension) Rules, 1972 as
adopted by the State Government or any other similar rule applicable to him/her.

(b) I an employee seeks voluntary retirement under the scherne after he/she has
attained the age of 51 years and has rendered 24 years of service, the weightage in
pension would be admissibie for4 years.

(c) Ifan employee seeks voluntary retirement under this scheme after he/she
rendered 25 years of service and has attained the age of 48 years, the weightage in
pension would be adrmissible for five years.

The pertod of weightage should not be beyond the date normal
superaimuation.

{ix)  Theweightage given under this scheme will be only an addition to the
qualifying service for the purpose of pension and gratuity, It will not entitle the
employee retiring voluntarily to any notional fixation of pay for the purpose of
calculating the pension and gratuity which wili be based on the actual emo!ument cal-
culated with reference to the date of retirement. ) :

(x) The amount of pension to be granted afier giving the weightage will be subject
to the provisions of Rule 4 of the these Rules as adopted by the employee. The
pension will further be subject to the provisions of Rule 6 of these rules.

(xt)  The scheme of voluntary retirement will not apply to those who retired
voluntanly under the provisions of Rule 20. _

(xit)  An employee giving notice of voluntary retirement may apply, before the
expiry of the notice for the leave standing to his/her credit which may be granted to

himvher to run concurrently with the period of notice.
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1) In case of an employee retiring m accordance with the provision of these Rules
after completing qualifying service of not less than 33 years, the pension shall be
calculated at 45% (forty five) percent of the last pay or 10 months average emoluents
whichever is more, subject to minimum of Rs. 400.00 and maximum of s C335000 er
month. :

{11) For those employees who at the time of retirement have rendered ¢
service of 10 years or more but less than 33 years, the amount of their pension
such proportion of the maximum admissible pension as the qualifying services renders
by them bears to the maximum qualifying service of 33 years.

(1) I addition to pension as above, an employee shall be entitled 1o relic? =:
admissible to the employee penstoners of the Government of Tripura from time to v
The relief will also be payable on Family pension. The conditions of admissibility aad
of relief in family pension shall be the same one and will be applicable to the pension

{iv} The amount of pension payable monthly shall be expressed inwhole ofz
and where the pension calculated according to this scheme contains a fraction of e
it shall be rounded off to the next higher rupee, provided that in no case a pens:
excess of the maximum pension prescribed under this rule shall be allowed.

{v) The employee shall be entitled to encash the leave on average pay for the pe
of earned leave standing at the credit of the employee on the date of retirermnen:
superannuation subject to a maximum period of carned leave accumulated (o the
of an employee as per leave rules applicable to himvher in the same manner and m
accordance with the same terms and conditions as are applicable to the employvees
under the Government of Tripura. .

1. {1) Inthe case of an employee who completed 5 years of qualifying service and nas
become eligible for service Gratuity or Pension under rule - 30 on retirement shaij b
paid equal to Y4 of his/her emoluments for each compieted 6 monthly period of  quals-

fying service subject to @ maximum of 16%2  times the emoluments provided that the
amount of Retirement Graturty payable shall in no case exceed 1 (one) lakh rupees.

(1) In the event of death in hamess the Death Gr atu:{y shall be admissible at the
following rates :

Length of Service Rate of Gratuity )

a) Less than'! year 2 time of employments

b) 1 year or more but less than 5 years 6 time of emoluments

) 5 years or more but less than 20 years 12 time of emoluments

d) 20 years or more ¥ of the emoluments for

every completed 6 monthh
period of qualifymg service
subject to a maximum 0f
time of emoluments Provid
that the amount of Death
Gratuity shall in no case
exceed Rs. 1 (one) lskh
rupees.
{11} There will be no ceiling on reckonable emoluments for retirerment Gratuigy or
Death Gratuity in case of (1) and (i1) {a) : Provided, that the amount of Death-2um-
Retirement Gratuity payable under these Rules shall, in no case exceed Rupees vne
lakh. x

(2) If an employee has become eligible: for a service gratuity or pension, digs.
within five years from the date of his/her retirement from service including compt
retirement as a penalty and the sum actually received by him/her at the time of'}
death of account of such gratmty or pension including adhoc increases. if any. iy

E1r

" with the Death-cum-retirement gratuity admissible under clause (1) and the commuted

value of any portion of pension commuted by him/her are less than the amount equal to
12 times of his emoluments, a residuary gratuity equal to the deficiency may be granied
to his/her family in the manner mdzuatc d in sub-clause (1) of clause (1 ot rule <32,
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(3) (a) If an employee dies in the first year of qualifying service a death-cum-retire-
ment gratuity equal to two times of his’her emoluments at the time of his/her death shall
be paid to hissher family in the manner indicatéd in sub-rule (i) of the Rule -32.

(b) [fan employcee dies after completion of one year of qualifying service but before
completing five years of qualifying service, the amount of death-cum-retirement gratuity
shall be equal to six times of the emoluments.

{4) For the purpose of this rules -32 and 33 “famiiy’ in relation fo an employee
means rules (1) wife or wives including judicially separated wife or wives n the case of
a male employee.

(1) husband including judicially separated husband in the case of a female employec.
{1i) unmarried daughters including step daughter and adopted daughters.

(iv) - sons including step sons and adopted sons.

{v} widowed danghiers including stép daughters and adopted daughters,

{(vi) father 1y including adoptive parents in the case of individual.

(vii) = mother J whose personal law permits adoption.
{(viii}  brothers below the age of eighteen years including step brothers.

{ix) unmarried sisters and widow sisters mc?udmg step sisters.
{x) married daughters and
(xi) children of a predeceased son.

(i} (a) The gratuity payable under Rule -31 shall be paid to the person or persons on
whom the right to receive the gratuity conferred by means of nomination under Rule -34.
{h) If there i no nomination or if the nomination made does not subsist, the gratuity
shall be paid in the manner indicated below :-

{1y If therc are one or more surviving members of the family in sub-rule (i), {11) and
(iv) of sub-rule 4 of Rule -34 to all such in equal shares ;

(11) If there are no such surviving members of the family as in ¢lause (1) above, bulthere
arc one or more members as in clause (v}, {vi), (viii), (ix), (x) and (xi} of sub-rule -4 0f 34
to all such members in equal share.

Where an employee dies while in service or after retivement without receiving
the amount ol gratuily and leaves behind no family and {a) has made no nomination, or

(b} ihe nomination made does not subsist, the amount of death-cum-retirement gra-
tuity payable in respect of such employee under Rule -31 shall lapse to the Government.

b An employee on his nitiat confirmation in a post, made a nomination in the
prescribed form as may be appropriate in the circumstances of the case, conferring on
one or more personsright fo receive the death-cum-retirement gxduuty payable under
Rule -31.

Provided that 1f at the time of making the nomination -
(1 the employee has # family, the nomimation shall not be in favour of any person
other than the members of his family or

{1) the employee has no ferty, the person, or a body of individuals, whether incor-
porated or not,

{2) Ifan employee nominated more. i!]dn one persons under sub-rule (i}, he/she shall
speetly m the nomination the amount of share payable to each of the nominees in such
manner as to cover the entire amount of gratuty, —

1) The provision of this rule shatl apply -

i) o the family of deceased who was in pensionable service and subject to the
wovisions thal when an employee dies’:-

-

-

0 after a complebon of not less than one year’s continuous service, or

f alier retirement from service and was on the date of death in receipt of a
RIINTeIR
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{2) Subject to the provisions of sub-rule (3) of this rule, the family of the deceased
shall be entitled to a family pension, the amount of which shall be determined in
accordance with the table below ! ‘

TABLE
Basic pav per month Rate of family pension per
month,
) Not exceeding Rs. 1,500/~ 30% of Basic pay subject w :
- minimum of Rs. 400/-
by Exceeding Rs. 1,500/- but not 20% of Basic pay subjeciioz
exceeding Rs. 3,000/~ minimun: of Rs. 450/-
b) Exceeding Rs. 3,000/~ - 15% of Basic pay subjecttosz

minimum of Rs. 600/- and maximum
of Rs. 1,250.00

Note : The amount of family pension shail be fixéd at monthly rates and be expressed in
whole rupees and where the family pension containg a fraction of a rupee, it
shatl be rounded off to the next higher rupee.

Provided that in no cas2 a family pensmn m excess of the maximum preseribed
under this rule shall be allowed,

(3} {a) (i) Where an employse dies after having rendered seven years continuous
service, the rate of family pension pavable to the family shall be equal to 45% (forty five
pereent) of the pay last drawn or twice the family pension admissible under sub-rufe (21,
whichever is less, and the amount so admissibie shall be payable from the date followimyg
the date of death of the employee for a period of seven years or for a period upto “_'i‘:
date on which the retired deceased employee would have attained the age of 67 ves
had he survived, whichever is less.

(it} In the event of death of an employee after retirement, the family pension as
determined under sub-clause (1) shall be payable for a period of seven years, or fore
period upto the date on which the retired deceased employee would have attained the
age of 67 years had he survived, whichever is less.

Provided that in no case the amount of family pension determined under this
clause shall exceed the pension sanctioned on retirement from the service.

Provided further that where the amount of pension sanctioned on retirement i
less than the amount of family pension admissible under sub-rule (2), the amount of
family pension determined under this clause shall be limited to the amount of family
pension admissible under sub-rule (2).

Ity U‘l

s

EXPLANATION ¢ a) For the purpose of this sub-rule, pension sanctioned on
retiremnent includes the part of the pension whn,h the retired employee may have com-
muted before death.

) After the expiry of the period referred to in clause (a);. the family, m receipt of
family pension under the clause shall be entitled to family pension at the rate admissibie
under sub-rule (2.
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{4) The period for which family pension is payable shall be as foliows :

(1) in the case of a widow or widower, up to the date of death or
remarriage, whichever is earlier. -

(i) in the case of a son, until he attains the age of eighteen years ; and

{111) in the case of an unmarried daughter, unil she attamns the age of
21 years or until she gets married, whichever is earlier.

Provided that if the son or daughter of an employee is suffering from
any disorder or disability of mind or is physicaily crippled or disabled of mind oris
physically crippled or disabled s0 as to render him or her unable to eam a living even
after attaining the age of 18 years in the case of the son and 21 yéars in the case of
the daughter, the family pension shall be payable to such son or daughter for life subject
to the following conditions, namely :-

{1 il such son or daughter is one among two or more children in the order set out in
clause (1) of sub-rule 6 of this rule until the last minor child attains the age of 18 years or
21 as the case may be, and thereafter the family pension shall be resumed in favour of
the son or daughter suffering from disorder or disability of mind or who 1s physicaliy
cripplied or disabled and shall be payable to himv/her for life.

{i1) If there are more than one such son or daughter suffering from disorder or
disability of mind or who are physically crippled or disabled, the family pension shall be
paid in the following order namely :

{a) firstly to the son, and if there are more than one son, the younger of
them will get the famly pension only after the life time of the eider.

(b) secondly, to the daughter, and if there are more than one éaughter, the
younger of them will get the family pension only after the hife time of the ¢lder.

(1) the family pension shail be paid to such son or daughter through the guardian as
if he or she was a minor ; '

(v} before allowing the family pension for life to any such son or daughter, the
sanctioning authority shall satisfy that the handicap is of such a nature as fo prevent him
or her from earning his or her livelihood and the same shall be evidenced by a certificate
obtained from a medical officer not below the rank of a Civil Surgeon setting out, as far
as possible, the exact mental or physical.condition of the child;

{v) the person receiving the family pension as guardian of such son or daughter shali
produce every three years a certificate from a medical officer not below the rank of Crvil
Surgeon to the effect that he or she continues to be physically crippled or disabled.
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EXPLANATION : (a) Only the disability which manifests itself before the retire-
ment or death of the employee while in service shall be taken into account for the
purpose of grant of family pension under this sub-rule,

{b) A daughter shall become ineligible for family pension under this sub-
rule from the date she gets married.

{c) The family pension payable to such a son or daughter shall be stopped if
he or she starts earning nis/her livelihood,

(d) In such cases it shali be duty of the guardian to furnish a certificate
the Treasury or Bank, as the case may be, every month that (i) he or she has not
started earning his/her livelihood,. (i) in the case of daughter, that she has noi
vet married.

(5)(a) (i) Where the family pension is payable to more widows than one the family
pension shall be paid to the windows in equal shares.

{11} On the death of 2 window, her share of the family pension shall become payable
to her eligible child, )

Provided that if the widow is not survived by any child, her share of the family
pension shall cease to be payable.
(b Where the deceased employee or pensioner is survived by a widow but has left
behind eligible child or children from another wife who isnot alive, the eligible chald or
children shall be entitied fo the share of the family pension which the mother could have
recelved if she had been alive at the time of the death of the employee or pensioner.

(6) (1) Exceptas provided in sub-rule (5} the family pension shall not be payable to more
than one member of the family ai the same time.

(i) If a deceased emﬁioyec or pensioner leaves behind 2 widow or widower, the
family pension shall become payable to the widow or widower failing which to the
eligible child.

(1) If son and unmarried daughter are alive, unmarried daughters shall not be
eligible for family pension unless the sons attain the age of 18 years and thereby become
ineligible for the grant of family pension.

(7N Where a deceased employee or pensioner leaves behind more children than one
the eldest ehigible child shall be entitled to the family pension for the period mentioned 1n
clause (i} or (ii) of sub-rule (1) as the case may, and after the expiry of that period the
next child shall become eligible for the grant of family pension.

{8) Where family pension is granted under this rule to a minor, it shall be payable to
the guardian on behalf of the mnor. -

{9 In case both wife and husband are employees and are governed by the provi-
sions of this rule and one of them dies while in service or after retirement, the family
pension in respect of the deceased shail become payable to the surviving husband or
wife and in the event of the death of the husband or wife, the surviving child or children
shall be granted the two family pension in respect of the deceased parents, subject to the
lirnits specified betow, namely :-
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{2} {1) if the surviving child or children ts or are eligible to draw two family pensions at
the rates mentioned in sub-rule (3) the amount of both the pensions shall be limited to
five hundred rupees per mensen :

(i1} i one of the family pensions ceases to be payable at the rate mentioned in
siub-rule {3), an in lieu thereof the pension af the rate mentioned in sub-rule {2}
becomes pavable the amount of both the pension shall also be Himited o five hundred
TUPESS Per MEnsen |

(b if both the family pensions are payabie af the rates mentioned i sub-rule (2), the
ameunt of two penstons shall be hmited o two hundred and fifly rupees per mensen.

{16y Where a female employee or male employee dies leaving behind a judicially
separaied husband or widow and no child or children, the family pension inrespect of the
degensed shall be payable Lo the person surviving.

Provided that where in a case the judicial separation s granted on the ground of
adultery and the death of the employee takes place during the period of such judicial
ration, the family pension shall not be payable to the person surviving.

(1 {n) Where a female employee or male etnplovee dies leaving behind a judizially
sepavaled husband or widow with a child or children, the family pension payablein

respect of the deceased shall be payable to the surviving person provided he or she is the
eizardian of sueh child or children.

{in Where the surviving person has ceased to be guardian of the child or children
such {u ?ziy pension shall be payable o the person who is the aclual guardian of such
ohald or children.

{12y  FOR THE PURPOSE OF THE RULE

£23 ‘Continuous Service’ means service rendered in a temporary or permanent
capacity in a pensionable establishment and dees not include ;

!\

"‘J

{13 Period of suspension, if any, and

i} neriod of service, if any, rendered before attaining ihe age of cighteen years ;
h ‘Frmily” in relation to an employee means -

(i wife in the case of a male employec or husband in the case of a female

emplovee provided the marriage toek place before the retirement of the employze,

{i1) a judicially separated wife or husband, such separation not being granted on the
pround of adultery provided the marriage toox place before the retirement of the
cuployee,

{x1) son who has not a attained the age of eighteen vears and unmarried daughter who

hie nof sitained the age of é\«w‘nty one years, including such son and daughter adopted
lzgally before retirement but shall not include son or daughter born after retirément,

{) Pay’ means the emoluments as specified i Bule-21 provided that ina case
which average emeluments as referred to in Role-22 are treated a3 emoluments for the
purpese of death-cum-retivement gratuity referred™to in nile <31, such aversge
emolumenis shall be treated as pay,

oy

THE DATE OF THE EFFECT OF FAMILY PENSION :-

N

A family pension shall take effect from the date foliowing the death of an employee.
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CHAPTER - Vill
APPLICATION FOR SANCTION OF PENSION GENERAIL.

36. Preparalion of sl (1} The management of the University shall have a list prepared every #ix months,
of employse of lhe

University g for that 1s, on st January and st July each year of all employees of the Universizy who are
retirement due to retire within the next 34 months of that date.
(23 Two copies of the list referred to in sub-rule (I) shall be supplied to the Direczor

of Higher Education or such other officer as the Government may decide from time =
time not later than 31st January or 3tst July as the case may be, of that year. Director o1
Higher Education shali forward a copy of the list to the Audit Officer concerned not
later than 31st March or 30th September as the case may be, of that year.

(3) In the case of an employee retiring for reasons other than by way of superan-
nuation, the management of the University shall promptly inform the officer referred to
in sub-rule above as soon as the impending retirement becomes krown to him, On
receipt of the information from the management of University the concermed officer
shall intimate the Audit Officer of the impending retirement.

37 Submission of - {]) Every empioyee who is eligible for pensicn under these Rules shall submit in

Application for . . . . . .
;’;gs; ' writing an appiication for pension in prescribed form.

{2) Every employee shall subsit his application for pension at least one year in
advance of the date of his anticipated retirement :
Provided that .-

(i} Inn a case which the date of retirement can not be foreseen one vear in advance,
the application shall be submitted immediately after the date of retirement is settled, and
(i) Anemplovee of the University proceeding on leave preparatory to retirement in

excess of one vear, provided entitled to the same as per leave rules applicabie to.him/her
shall submit the application at the time of proceeding on such leave.

J8.Authority competenty 1) (a) 'The Director of Higher or other officer authorized by the Government shall be
to sanction pension ¢ ti \nsion and tuity. (b1 T horit feired 10 i 1
: and gratuity competent to sanction pension and gratui y, (b} he authority refeired to in s‘a_use(a)
; shall after considering the facts of the case and having due regard to the provisions of
rule - 4 record in prescribed form his orders as to whether the service rendered by the
emplovee of the University has been satisfactory and is approved for the grant of full
pension or grafuity or both admissible under the rules regulations or whether the service
so rendered has not been thoroughly satisfactory and what reduction should for that
reason, be made from the full pension or gratuity or both, ,
32, Revisios of (D Subject to the provision of Rule-6 and 7, pension once sanctioned after {inal

- FenSIOn BRET T assessment shall not be revised to the disadvantage of the employee, unless such

sanction
revision becomes necessary, on account of a clerical error,

Provided thai on revision of pension to the disadvantage of the pensioner shall
be ordered by the pension sanctioing authority without the sanction of the Government if
the clerical error is detected after a peried of two yeafs from the date of sanction of
perision. e

a (2) For the purpose of sub-rule (1), the employee concerned shall be served witha
notice by the pension sanctioning authority requiring himto refund the excess payments
of pensions within a period of two months from the date of receipt of notice by
him.
! (33 In case the employee fails to comply with the notice, the pension sanctioning
authority shall, by order in writing direct that such excess payment shall be adjusted by
short payments of pension in future, in one or more installments, as the autherity may
direct.
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(1) The management of the University on veceipt of the formal application for
pension, shall immediately prepare the pension paper in prescribed form after the
scrutiny and verification of the service claimed and the emoluments actualy drawn and
forward the same along with following documents to the Director of Higher Education
or to the Officer authorized by him in his behalf.

(a) Service Book duly completed and the entries duly verified and signed by the
Registrar of the University.

(b) A certificate to be given by the appointing authority stating that the service
claimed have been verified and that the average emoluments have been correctly
calculated,

{c) Recommendation of the appointing authority stating whether the pension should
be admitted or not.

{1} (a) The Director of Higher Education or any Officer authorized on his behalf shall
go through the service book and the service roll, it any, of the employee and satisfy
himself as to whether the annual certificate or verification for the entire service are
recorded.

) In respect of the unverified portion or portions of service, he shall arrange to
verify it or them, as the case may be, with reference to pay bills, acquittance rolis or
other relevant records and necessary certificate in the service book or service rolls as
the case may be. :

n The Management of the University shall complete part-] of the prescribed form
irrespective of the fact whether an application for pension has been received from the
retiring employee of the University or not.

) If at the time of completing part -1 of prescribed form the said application from
the employee has not been received the relevant colummns in part -1 of prescribed form
shall be left unfilled and relevant entries made as soon as the said application is received.

(1) (a) After complying with the requirement of rule-42 the management of the
University shall certify in prescribed form as to whether the character, conduct and past
service of the employee is such as to entitle him to the favourable consideration of the
pension sanctioning authority.

{b) The management of the University shall also record in prescribed form its
opinion as to whether service claimed has been established and should be admitted or
not. .

{2) (a) After completing prescribed forms the managementof the University shall send
prescribed forms, in duplicate, to the Director of Higher Education who will forward one
copy of prescribed form to the Audit Officer, with a covering letter in prescribed form
along with the employee’s service book and service rolls, if any duly completed upto
date and any other documents relied upon for the verification of the service claimed in
such a manner that they can be conveniently consulted.

(b} The management of the University shall retain one copy of each of the above
form for office record.
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44, mmation o (1) If after the pension papers have been forwarded v e T orsriis o7 fizne
Audit Offcer regarding Education any event occurs which has a bearing on theam:u

any event having a .. .

beaiing on pensian admissible, the fact shall be promptly reported to the Audi

pension sanctioning authority.

{2) Where the pension papers have been sent o the Director of Higher Educzrion
before the actual date of retirement of the employee a certificate as to ize
- satisfactory nature of service rendered by the employee for the period from ths
date of admitting the service, by the pension sanctioning authority to the date of
actual retirement together with a copy of the orders specifying the date of
actual retirement shall be forwarded to the Dircctor of Higher Education with
a copy of the Audit Officer within a week from the date of actual refirement of
the employee of the University.

{3} The management of the University shall furnish to the Director of Highst
Education at least fourteen days before the date of retirement of the emploves
of'the University the following particular, namely :-

{a) Qutstanding dues recoverable from the employee out of the gratuity before
payment is authorized that isto say :

{1) dues payable to the University or any other Authority which have been ascer-
tained and assessed,

(b) amount of gratuity to be held over for adjustment of dues payable to ihe
University/Government which have not been assessed so far :

45-5?‘%@”’ ‘jfag'*’*{‘ (1) After the pension papers of an employee have been sent to the Director or
and disbursement of . . . col o
orovisional pension Higher Edzzga‘uon, thg latter shailibe competent to sanction Frov_lslona_l pensien

ang gratuity not exceeding maximum pension and three-fourths of gratuity as indicated

in part -l of prescribed form and for this purpose adopted the following
procedure, namely -

{a) Shail 1ssue a sanction lfetter in favour of the employee a copy thereof ¢
management of the University and the Audit officer concerned indicating
amount oi provisional pension and three-fourths of the gratuity payable roh

- retiring ermnplovee of the University.

L) Shalt indicate in the sanction letter the amount recoverable out of the graminy
and sub-rule {3} of rule- 44.

{c) after the issue of sanction letter the Mangement of the University o ik
drawing and disbursing officer who may be authomized in the sanction shall gre

{1) the amount of provisional pension ; and

(i) the amount of three-fourth of gratuity after reduction there from, all the dues

payable to the University/Government by the retiring employes.

() the management of the University or the Drawing and Disbursing Officer, as the
case may be, shall obtain from suchretiring employess a certificazs of Non-
employment in such form as may be specified before making order for payment
of provisional pension and three-fourth gratuity.
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@) The management of the University or the Drawing and Disbursing Officer, as
the case may be, shall take stepsto draw and disburse and provisional pension
and gratuity to the retired employee of the University on the Ist day of the month
following the month in which the emplovee retired from service.

3) The payment of provisional pension shall continue for a period of six months
from the date of retirement of the employee unless the period is extended by the Audit
Officer.

(4 The management of the University or the Drawing and Disbursing Officer, as
the case may by, shall inform the Director of Higher Education and Audit Officer.

{a) as soon as the gratuity has been paid to the retired employee.

{b) as soon as the provisional pension has been paid to the retired employee for a
period of six months and for the period as may be extended by the Audit Officer as the
case may be.

The Audit Officer shall order payment of the balance of the gratuity from a
Treasury in the State of Tripura from which the payment-of final pensionis desired by
the retired employee.

(n On receipt of the pension papers referred to in clause - 43, the Audit Officer
shall take the requisite steps, record his audit endorsement on section (1) of part - I of
the prescribed form and assess the amount of final pension and gratuity within a period
of six months from the date of retirement of the concerned empioyee.

(2) bnless otherwise decided by the State Government, the procedure for the
payment of final pension and the terms and conditions regulating the payment thereof
shall mutatis mutandis be the same as envisaged in the Central Civil Service (Pension)
rule, 1972 as adopted by the State Government.

(H It shall be the duty of every retiring employee to clear all the dues payable to the

University/Government before the date of lus retirement.

(2) Where aretiring empioyee does not clear the University/Government dues and
such dues are ascertainable ;

(a) an equivalent cash deposit may be taken from him ; or

(b) an amount equal to that recoverable on account of ascertainable,
University/Government dues shall be deducted {rom the gratuity payable to him.

3) In case of a deceased employee where family of the deccased employee is
cligible for death-cum-retirement gratuity such dues shall be recovered in the manner
prescribed under sub-ruie (2) from the family of the deceased.
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CHAPTER - IX

SANCTION OF FAMILY PENSION AND DEATH-CUM-RETIREMENT

49. The payment of
final pension and
death-cum-retirement
gratuiy when an
employee  of the
Universily dies while
in service

IN RESPECT OF EMPLOYEE DYING WHILE IN SERVICE.

H Where the management of the University has received an infrmatos 27vut the

death of an employee of the University while in service he shall commumiczie %z 722110
the Director of Higher Education.

() On receipt of the information communicated under sub-rule (1), the Director of
Higher Education shall ascertain whether any death-cum-retirement gratuity or family
pension or both is or are payable in respect of the deceased employee.

(3) (a) Where the family of the deceased employee is eligible for the death cum-
retirement gratuity under rule-31, the Director of Higher Education shall ascertain -

{1 if the deceased employee has nominated any person or persons to receive the
gratuity ; and

{i1) if the deceased employee has not made any nomination or the nomination made
does not subsist, the person or persons to whom the gratuity may be payable.

() The Audit Officer shall then address the person concerned in Form ‘10° or
Form ‘117 as may be appropriate for making a claim in Form “12°. (4) (a) Notwith-
ding anything contained in sub-rule (3) the management of the University shall
fumish o the Director of Higher Education the following particulars, namely -

i1 duesrecoverable out of the gratuity before payment is authorised, that is to say ;
(&) dues which have been ascertained and assessed.

(1) amount of gratuity to be held ever for adjustment of dues which have not been
assessed so far g :

i) such other perticulars, including details of the deceased employee for the
purrose of ehiaining claim as the Director of Higher Education may require,

P31 Onrecaipt of the claim or claims forwarded by the Director of Higher
fauranon, the audic Officer shall complete Form - 18 and finally assess the amount of
desin-cum-retirement gratuity or family pension or both and shall prepare the pension

payment order.

(6} (a) The Audit Officer shall authorise the payment of gratuity after adjustment the
amount, if any, outstanding against the deceased employee.

) The amount of gratuity held under sub-rule {4) shall be adjusted by the Audis
Officer against the dues to the University/Government ascertained and assessed
subsequently and balance, if any, shail be released to the claimants after the expiry of
such period as the Audit Officer may deemed proper but in no case the period shall
exceed six months from the date of receipt of claimor claims under Sub-rule {3} end
then the Audit Officer shall prepare an order for its payment.

(N The fact of the issue of the pension payment order and order for the peyvment of

_gratuity shall be promptly reported to the University and the Director of Higher

Education.
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{H) Where the amount of death-cum-retirement gratuity payable under rule- -
cannot be finally assessed and settied in accordance with the provision of this rule within
a reasonable time, the Audit Gfficer shall determine the gratuity and family pension in
the same manner as applicable to the employee under the Government of Tripura and
thereafter authorise the disbursement of family pension so determined as “Antieipatory
family pension’ and three-fourth of the amount of gratuity so determined as anticipatory
gratuity.

(i) H the amount of anticipatory family pension granted and afierwards found to be
in exsess of the final family pension assessed by the Audit Officer to adjust the excess
pension aiready paid by short payment of family pension payabie in future. If the gratuity
dhisbursed is more than the amount finally assessed by the Audit Officer, the less gratuity
shall be required to be refunded.

{i) Where the management of the University has received an intimation about the
death of an employee while m service, i shall ascertain whether any death-cum-
retirement gratuity or famuly pension or both is or are pavable in respeci of deceased
employee.

(ii} Where the family of the deceased employee is eligible for the death-cum-
retirernent graiuity under rule <31, the Director of Higher Education and the Audit
Officer, as the case may be, shall determme admissible amount and srrange disburse-
mient in the same manner as previded under Rule - 49,

CHAPTER - X

Senciion of family pension and residuary gratuity on death of a pensioner,

{1} Where the Management of University has received an intimation regarding the
death of a retired employee who was in receipt of pension shall bring the matier (o the
notice of the Director of Higher Education who shall asceriain whether any family
pension or residuary gratuity or both is or are payable in respect of the deceased
pensioner,

Provided that the Director of Higher Education may, when he considers it
necessary ss to do, consult the Audit Officer or cause enquiry manner as may be order
by the Government of Tripura for sanction of family pension or residuary gratuity or
i
voth.

(2Y (A (1) If the deceased pensioner 18 survived by widow widower or who is eligible
for the grant of family pension under rule - 35, the amount of family pension as indicated
in the penston payment crder shall become payable to the widow or widower, as the
case may be from the day following the date of death of the pensioner.

e

{in} On receipt of an application from the widow or widower the Treasury Officer
from whom the deceased pensioner was drawing his/her pension shall authorise the
vayment of family pension o the widow or widower, as the case may be.

() (i) Where the deceased pensioner is survived by child or children, the guardian of
the child or children may submit a claim in form - 14 to the management of the
University who in turn shall submil the.same (o the Director of Higher Education for the
paymeni of the fanmiy pension.
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Provided that the guardian shalt not be requires w0 sz

children.

{in For the purpose of sub-clause (i), the remarried individual shall appiv o
management of the University on plain paper furnishing the following particulzs.
namely ;

{(a) a declaration that the applicant continues to be the guardian of such child &
children.

(b the date of remarriage ;

() the name and date of birth of the child or children from the former spousc.

{d) the Treasuary from where the payment of family pension on behalf of such child

or children is desired.
() full postal address of the applicant,

(i) If the remarried andividual has, for any reason, ceased to be the guardian of
such child or children, the family pension shall become payable to the person entitled to
act as guardian of such child or children under the law for the time being in force and
such persen may submit a claim in Form- 14 to the management of the University for
the payment of family pension.

(iv} On receipt of the ciaim as referred to in sub-clause
{11) or (ni) the management of the University shall forward the same to the Director of
Higher Education who shali sanction of family pension of Form- 21.

On receipt of the sanction under Rule-51 regarding the payment of family
pension or of residuary gratuity or of both, the Audit Officer shall authorise the payment
of the same.

CHAPTER - X1

¢
Pate from which pension become payable :-
Subject to the provision of the Rules '~

{0 Pension shall become payable from the daté’on which the employee
ceases to be borne on the establishement of the Untversity,

(i) Pension including family pension shall be payable from the day on which its
recipent dies. ) :
Currency in which pension is payable.

All pensions shall be payable in rupee.
Manner of payment of gratuity and pension.



i’

24 Tripura Gazette, Extraordinary Issue, July 19, 2001 A. D

(1) A gratuity shall be paid m Tump sum,

{1 A pension fixed at monthly rates shall be payable monthly on or after Arst da
the following month.

CHAPTER - X1

57 Commutation of Anemployee who is eligible for the pension under these rules shall be entitled to
pension commute for a lump sum payment at the rate determined by the government from time

to time any portion not exceeding one-third of the pension which has been or may be
pranted to hinvher under the rules.

Provided that an employee against whom a Judicial or Departmental
proceedimg has been instituted or continued shall not be permiited to commate any
portion of his/her pension during the pendency of such proceeding,

58, Sanctioning The Officer referred to in rule-38 shall be-authorised to sanction commutation
authorty of pension.

i "?szé ot compnied The rate of commuted value of pension shall be the same as may be applicable
vaiue ol pension

in the case ofcommutation of pension of the employee under the Government of Tripura
from e to tme. -

B0 Appleation for An application for commutation of pension shall be submitled, by an employee

comrmtation

after he or she has retired. to the sanctioning authority as mentioned inrule - 58 in the
form and in such tume as may be preseribed from the employee under the Government
of Tripura.

General provident Fund Rules

{1 ) In these rules unless the context otherwise requires -

{a) “Save as otherwise expressly provided emoluments”™ means pay, leave salary or
subsistence grant, if admissible and any remuneration in the nature of pay received by
the subscriber.

(M *Family means -

it In the case of male subscriber, the wife or wives, parents, children, minor
brothers, unmarried sisters. deceased son’s widow and children and where no parents of
the subscriber is alive

a paternal grand parent.

Provided that 11 a subscriber proves that his wife has been judicially separated
from him or has ceased under the customary law of thewommunity to which she belongs
to be entitled to maintenance, she shall be deemed to be no longer a” member of the
subsceriber’s family in matters to which these rules relate unless the subscriber subse-
Jquently intimates in writing to the authority of University that he shall continue to be so
regarded.

{1 fn the case of female subscriber. the husband, parents and chiidren, minor
hrothers, unmarried sisiers, deceased son’s widow and children and where no p’srcnts of
the subscriber is alive, a paternal grand parent.
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Provided that ifa subscriber by notice in writing ic T= zrooy of the
University expresses her desire to exclude her husband from her 72— susband

shall thereafter be deemed to be no longer a member of the subsorber's
matier to which these rules relate unless the subscriber subsequentiv cameoz’s such
nolice in writing.

)] ‘Fund’ means the ‘Provident Fund’

{d) ‘University’ means the Tripura University.

{e) *Year’ means a financial year.

(D ‘Registrar’ means the Registrar of the University.
{2)(1) The fund shall be created from the subscriptions of the subscriber, paidaiz

minimum rate as may be stipulated from time to time in the case of the employees of
State Government for their subseription to the General Provident Fund.

All sums paid into the fund shall be deposited in the postal savings account in the
name of the subscriber to be operated jointly by the incumbent concerned and the ofiicer
ofthe Liniversity authorised in writing in this behalf:-

{it) Al balances in the Provident Fund Account of the employees, being employees
contribution along with interest accrued thereon, on the day of coming over to these
rules, held in cash or otherwise, other than postal savings accounts shall be deposited in
the postal savings accounted of the employee concerned.

{11 Al subsequent accounts to the said Provideni Fund account made by the
employees including recoveries towards advances from the fund shall be deposited in
the Postal Savings Account opened in the name of the subscriber and jointly operated by
the employee concerned and officer authorised in this behalf under sub-rule (1).

{iv) Balance in the Provident Fund account being employers™ coatribution under
the {. P. F. Scheme, together with interest accrued thereon on the days of coming over
10 this mules would be eredited to the Revenue Head of the Government,

(v} A subscriber will be eligible for interest at the rate admissible to the employees
o e Government of Tripura under General Provident Fund Scheme for the deposiis

Provident Fung.

i

tihe interest accrued on the deposits, in Postal Savings Account will also
tprid by the Government for the purpose of calculating interest pavable

o

3 {1} The fand shall be maintained mnrupees.

(1) All sums pzid into the Fund under these Rules shall be credited to an account
opened i terms of thess rujes.

4. Allvegular emplovess afier completion of continuous service of one year shall

subscribe to the Fund.

5. (1} Asubscribershall at the tme of joining the Fund submit to the Register a nomi-
nation conferring on one or more persons the right to receive the amount that may stand
to his credit in the Fund, in the event of his death, before that amount has become
playabie or having become payable has not been paid.
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Provided that where a subscriber is a minor, he shall be required to make the
nomination only on his attainmng the age of majority.

Provided further that a subscriber who has a family at the time of maling the
nomination shall make such nomination only 1n favour of a member of his family.

{ii) if a subscriber nominaies more than one persons under sub-rule-

(1) he shall specify in the nomination the amount of share payable to each of the
nominees in such manner as to cover the whole of amount that may stand to his credit
in the fund at any time.

(i) Every nomination shall be in such Forms as prescribed for the purpose.

(v} A subscriber may at any time cancel a nomination by submitting a notice in
writing to the Registrar. The subscriber shall along with such notice or separately, send
2 fresh nomination made in accordance with the provisions of these rules.

{v) A subscriber may provide in a nomination

(a} in respect of any specified nominee, that in the event of his predeceasing the
subgeriber the right conferred upon that nominee shall pass to such other person or
persons as may be specified in the nomination, provided that such other personor
persons shall, if the subseriber has other members of his family, be such other member
or members. Where the subscriber confers such a right on mere than one person under
this rule, he shall specify the amount or share payable to each of such person insucha
manner as to cover the whole ef the amount payable to the nominee.

{b) that the nomination shall become invalid in the event of the happening of a
contingency specifed therein, provided that if at the time of making the nomination the
subscriber has no family, he shall provide in the nomination that it shall become invalid in
the event of his subsequently acquring a famuly.

Provided further that if ai the time of making the nomination the subscriber has
only one member of the family, he shall provide in the nomination that the right conferred
upon the alternate nominee under sub-rule (2) shall become invalid in the event of his
subsequently acquring other member or members in his family.
(¢} Every nomination made and every notice of cancellation by a subscriber shall to
the extent that it is valid, take effect on the date on which'it 1s received by the authority
of University so delegated the power.

(%) An account shall be opened in the name of each subscriber, in the books of
account to be maintained by the Registrar in which subscriber’s account shall show :-
(N his subscription ; ’

() interest, as provided in this ruies.
(33 advances and withdrwal from the fund ;
(73 (1) A subscriber shall subscribe monthly to the Fund except during the period

when he/she is under suspension.

Provided that a subscriber may, at his/her option, not subscribe during leave
which either does not cairy any leave salary or carries leave salary equal to or less than
alf pay or half average pay.

o A
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Provided further that a subscriber on reinstatement after a period passed under
suspension shall be allowed the oplion of paying in one lump sum, or in instalments, any
sumnot exceeding the maximum amount of arrear subscriptions payable for that
period.

(i) The subseriber shall intimate the Registrar in writing his election not o sub-
saribe during the leave referred to in the first proviso sub-rule.

{1} the option once exercised under this sub-rule shall be final.

(i) A subscriber who has under Rule - 17 withdrawn the amount standing fo his
credit in the Fund shall not subscribe to the Fund after such withdrawal unless he returns
to duty.

{iv) Notwithstanding anything contained in Sub-Rule (1} a subscriber shall not sub-
scribe to the Fund for the month in which he quits service unless, before the commence-
ment of the said month, he communicates to the Registrar in writing his option to sub-
scribe for the said month,

]

A1y The amount of subscription shall be fixed by the subscriber himselfrherself
ubject to the following conditions, namely -

0oy

(a) Tt shall be expressed in whole rupees.
(o) Itmmay beany sum. 50 expressed. not less than 6 percent on such other mirdram

-

d not more then  his ool

AmMount as may |
emoluments { The Tact
counting as the next high

21 W ART PUDEa, TU DAL

i

(3 For the purposs of sub-Rule {1) the emoluments of g subscriber shell be
{a} in the case of subscriber whe was in service on that 3ist March of the

preceding year, the emoluments to which he/she was entitled on that date :-

Provided that -

{1 if the subscriber was on leave on the said date and elected not to subscribe
during such leave or was under suspension on the said date, his emoluments to which he
was entitled on the first day after his return to duty.

(3) The amount of subscription so fixed may be
{a) reduced once at any time during the course of the year.
{b) enhanced twice during the cource of the year :

Provided that when the amount of subscription is so reduced it shali not be less
than the minimum preseribed in sub-rule (1)

Provided further that if a subseriber is on leave without pay or leave on halfpay
or average pay for a part of a calender month and he/she has elected not {0 subscribe
during such leave, the amount of subscription payable shall be proportionate tothe
number of days spent on duty including leave, if any, other than these referred to above.

Q. INTEREST i

As provided in this rules the Fund shall Be deposited in the Savings Bank
Account of the employee concerned, interest payable under Savings Bank Account
shall be credited by the concemned authority according 1o the provision of the Savings
Bank Account Scheme. The State Government’s share of interest as provided in these
riles shall be payable based on the interest accrued on the fund in the Savings Bank
Account in each year, which shall, also be deposited in the Savings Bank Account on
receipt of the same from the State Government by the management of the University.
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10. (1) The Officer authorised under sub-rule (1) of rule 2 may sanction the payment to

any subscriber an advance of a sum in whole rupee and no exceeding in amount three
month’s pay or half the amount standing to his credit in the fund, whichever is less, for
one or more of the following purpose :-

(a) to pay expenses in connection with illness, confinement or a disability including
where necessary, travelling expenses of the subscriber and members of his family or
any person actually dependent on him.

(b) to meet the cost of higher education, including where necessary the travelling
expenses of the subscriber and members of his family or any person actually dependent
on him the following cases namely :

(1 for education outside India for an academic, technical professtonal or vocational
course beyond the Higher Education Stage, and

{1) for any Mcdical, Engincering or other technical or specialized course in India
beyond the Higher Education stage provided that the course of study is for not less than
three years.

{c) to pay obligatory expenses on a scale appropriate to the Subscriber’s status
which by customary usage the subscriber has to incur in connection with marriages,
funerals or other ceremonies.

(d) to meef the cost of legal proceedings instituted by or against the subscriber, any
member of his/ her family or any person actually dependent on his/her.

(e) to meet the cost of the subscriber’s -defence where he/she engages a legal
practifioner to defend himself/hersel{'in a enquiry in respect of any alleged official mis-
conduct on his/her part.

iy io meet the cost of plol of land or construction of house or flat for his/her
residence or to make any payment towards the allotment of plot of land or flat by the
State Governiment or a State Housing Board.

(2) An advance shall not, except for special reasons to be recorded in writing be
pranied, (o any subscriber m excess of the limit 1a1d down n sub-rule (1) or until
repayment of the last instalment of any previous advance.

" When an advance is sanctioned under sub-rule (2) before repayment of last
instalment of any previous advance, the balance of any previous advance not recovered
shall be added to the advance so sanctioned and the instalment for recovery shall be
fixed with reference to the consolidated amount.

1t. An advance shall be recovered from the subscriber in such number of equal
nwnthly installments as the sanctioning authority may.direct but such number shall not
be less than twenty unless the subscriber so elects and more than twenty four. In
special case where the amount of advance exceeds three month’s-pay of the subscriber
under suberule (2) of rule 10 the sanctioning authority may fix such number of
instalments to be more than twenty four butf in no case more than thirty six. A
subscriber may at his option, repay more than one instalment i 2 month,

(i) Each instalment shall be a number of whole rupee. The amount of the advance
may be raised or reduced, if necessary, to facilitate the fixation of such instalment.

. .}:‘*
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{ii) Recovery shall commence, from the pay of the month following the one in which
the advance was drawn. Recovery shall not be made, except with subscriber’s consent,
while he is in receipt of subsistence grant or is on leave for ten days or morein a
calender month which either does not carry any leave salary or arrears leave salary
equal to or less than half pay or helf average pay, as the case may be, during the
recovery of an advance of pay granted to the subscriber.

{1i1) If an advance has been granied to a subscriber and drawn by him/her and the
advance is subsequently disallowed before repayment is completed, the whole or
balance of the amount withdrawn shall forthwith be repatd by the subscriber to the Fund,
and in default, the same shall be recovered by deduction from the emoluments of the
subscriber in a lump sum or in monthly instalments not exceeding twelve as may be
directed by the autherity competent to sanction an advance for special reasons recorded
nwriting.

{iv] Recoveries made under clause (Hi) shall be credited to subscriber’s account.

12. Notwithstanding anything contained in these Rules, if the sanctioning authoriy

has reason to doubt that money drawn as an advance from the fund under rule 10 has
been utilized for a purpose other than that for which sanction was given to the drawal of
the money, he shall communicate to the subscriber the reasons for this doubt and require
him to explain in writing and within fifteen days of the receipt of such communication
whether the advance has been utilized for the purpose for which sanction was given to
the drawal of the money. If the sanctioning suthority is not satisfied with the explanation
furnished by the subscriber within the said period of fifteen days, the sanctioning
authority shall direct the subscriber to repay the amount in question to the fund forthwith
or, n default, order the amount to be recovered by deduction on one sum irom the
ermoluments of the subscriber even if he/she be pn leave,

I, the total amount to be repaid of recovered be more than half the subscriber’s
emoluments, recoveries shall be made in monthly instalments of one third of his/her
emocluments ti]l the entire amount is repaid by him/her.

13.{1) Subject to the conditions specified therein, withdrawals may be sanctioned by
the authorities competent to sanction as advance for special reasons under sub-rule {2}
of rule 10 at any time -

(a) after the completion of twenty years of service { including broken period of
service, if 2ny) or 2 subscriber or within ten years before the date of his/her retirement
on superannuation, whichever is earlier, from the amount standing to his/her credit in the
Fund, or one more of the following purpose namely :-

{b) meeting the cost of higher education including where necessary, the travelling
expenses of the subscriber or any child of the subscriber in the following cases, namely.

{i) for education outside India for academic technical, professional or vocational
course beyond the Higher Education stage, and (ii) for any medical, engincering or other
technical or specialized-course in India beyond the Higher education stage ; '

{ meeting the expenditure in connection with the betrothal marriage of the
subscriber or his sons or daughters, and any other female relation actually dependent
on him. N

{c) meeting the expenses in connection with the iliness including where necessary,
the travelling expenses, of the subscriber and member of his/her family or any person
actully dependent on himvher.

{d) after the completion of ten (including broken peried of service, if any ) years of
service of a subscriber or within ten years before the date of his/her retirement on
superannuation, whichever is earlier, from the amount of subscription and interest thereon
standing to the credit of the subscriber in the Fund for one of more of the following
purposes, namely -




g * Bl . . - ’ ’ 5‘
Tripura Glazeifs, Eatracrdinary Issue, July 19, 2061 AL D.

{a) building or acquiring a suitable house or ready built flat for his/her vesidenc
s iuding the cost of the site

{1 puschasing a house-stte for building a house thercin for his/her residence or

repaying an cuistanding amount on account of loan expressly taken for building
or neauiring a suitable house or ready built fiat for his/her residence.

reconstructioning making additions or alterations o 2 house or a flat already
et or 2 acquired by subscriber,

o} constructing a house on a site purchased vide sub-rule {b)

wiézhén six months before the date of the subscriber’s retivement fror the amount
o his/her credit to the fund for the purposs of acquiring a farm land or business
@z both.

o7 ?z& rar 1§y “X'L,E:f:d one haif of such amount or six months pay whichever is lesa Eh“
sancticning authority may, however, sanction the withdrawal of an amount in excess of
is it up 1034 th ol the balance at his her oreditin the Fund having due regerd (o

e phizct for which the withdrawal is being made (i1) the status of the subscriber and
3 the msncunt 10 his/her credif in Fund,

ified ?3 v that authgmjy that the money has been utzhsed for %he purpose for Which'i’c

wzmgmst and if be/she fails to do so the whole of the sum withdrawn, orso

=h thereo? 23 has not been applied for the purpose for which it was withdrawn shall
with be repaid in one Iump umn by the subscriber to the Fund and in default of such

wymieni, it sha [l be recovered from his/her emoluments either in one sum or in such
' sf monthly mstaliments as may be determined by the sanetioning authority.

vided that, before vepayinent of a withdrawal is enforced the concerned
i oxplain in writing and within fifteen days of the receipt of the communi-
vy the repayment shall not enforced, and if the sanctioning authority is not
it the X plwsiion or no explanation is submitted by the subscriber within the
1ol of fifteen days, the sunciioning autherity shail enforce the repayment inthe
nresoribed in this sub-rule.

A subseriber who has been permtile i wiider rule 13 to withdraw mongy from
s, sianding to his/her credit in the Fund shall not part with the possession of the
il or anquired or house site pumnaoed with the money so withdrawn whether

- meﬁga ge, gift, exchange or otherwise without the previous permission of
weiioning authonty.

L subscriber who has already drawn or may draw in future as advance under
tor sy of the marposes f‘ﬂﬁCEli“d inrude 13 may convert, at his/her discretion, by
~quest addressed to the Registray the balance cutstanding against it into a with-
b on hisfher satisfying the conditions laid down inrule 13 and 14, -~

16, When a subscriber guits the service, the amount standing (0 credit in the Fund
shall becoms payable to himv/her,

Provided that a subscriber, who has be dismissed from the service, if required
by the University, repay any amouni paid to him/her from the Fund in pursuance
se vule with interest thereon ai the rate provided in Rule 9 in the manner pTO"idF’d
provision {o Kule 17, The amount so repaid shall be credifed to his/her account in
the Fuad,

Il
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Provided further that whena subscriber guits the service of the University
appointed without any break in service to another aided University in the state, the credit
of this fund wiil be transferred to the University to which he subsequently joins,

i7. When a subscriber :-

{a) While on leave, has been permitted to retire or been declared by a competent
medical authority {0 be unfit for further service, the amount standing to his/her credit in
the Fund shall. upon application made by himv/her in that behalf, become payable fo the
subscriber.

Provided that the subscriber, if he/she returns to duty, shall except where the
managemeni of the University decided otherwise repay te the Fund, for credit te his/her
account, the amount, paid to his/her from the Fund in pursuance of this rule with interest
thereon at the rate provided i rule 9 in cash or securities or partly in cash and partly in
securities by instaiments or otherwise, by recovery from his‘her emoluments or other-
wise, a8 may be directed by the authority competent to sanction an advance for grant of
which specisl reasons are required to be recorded in writing under Sub Rule (2)
of Rule - 10. :

18, On the death of a subscriber before the amount standing to his‘her credit has
hecome payabie, or where the amount has become payable, before payment has been
made ;-

ia) When the subscriber leaves family :

{i) if a nomination made by the subscriber in accordance with the provisions of
rules - 5 or of the correspending rules hereto in force in favour of a member or members
of his/her family subsists, the amount standing to his’her credit in the Fund or the part
thereof to which the nomination relates, shall become payable to his‘her nominee or

nominees in the proportion specified in the nomination.

(it} if no such nomination'in favour of a member or members of the family of the
subscriber subsists, or if such nomination relates only to a pari of the amount or the part
thereof credit in the Fund, the whole amount or the part thereof to which the nomination
does notrelate, as the case may be, shall, notwithstanding any nominations purporting to
be in favour of any person or persons other than member or members, of his/her family,
become payabie to the members of his/her family in equal shares ;

Provided that no share shall be payable te

ih) Sons who have attained majority
(2] Sons of a deceased son whe have attained majority :
{23 Marmed daughters of a deceased son whose husbands are alive :

if there is any member of the family other thap those specified in sub-clause
{1)(2) and (3) of proviso provided further that the widow or widows and the child or
children of a deceased son shall receive between them in equal parts only the share
which that son would have received if he had survived the subscriber and had been
exempted from the provisions of sub-rule (1) of the first proviso.

{h) When the subscriber leaves no family, if & nomination made by him/her in
accordance with the provisions of Rule 5 or of the corresponding rule hereto in force in
favour of any person or persons subsists, the amount standing to his‘her credit in the
Fund or the part thereof to which the nomination relates, shall become payable to his/her
nominee or nominees i the proportion specified in the nomination.
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ANNEXURE -

Form for exercmng option under the Provident Fund and Belirement
Benelits of the Employees of the Tripura University Rales, 1998,

hereby eleet io come undﬂr the Provident Fund and Retirement Benefit of the Emp]o;ee& of the

OR
PO PSR U PSRN do
hereby elect to continue under the Provident ium epm-insuranee-cum-pension Rules, 199,
OR
'32, ........................................................................................................................ do hereby
ome under the nost-retivement Benefits as are applic %)i:; to iy Counierpart Sovernmént
under the Civil Service (Pension) Rules, 1972 as adopted in Tripura,
.
SIGNATLETS. .o e
Designation. . |
Name of the o
InstHulION. R

signature &

Designation

of Head of the

R R 1803 5 L0)) VOO SNO




‘Annexure - [

Statement showing vear-wise balance in the C. P F. Account a8 on..........

Date of Joining in service

Date from which brought
under C. P. F. Subscription.......
PART - 1

Name of empioyes

ST ENAEIOT ettt aee e et e e
Name of Institution

Toial balance in the
C. P F Account as on....ol.
(including of employer’s and interest
accrued from all sourcess) Rs........

PART - 11

Partof C. P F. coniribution from employer and interest
upon it

Part of C. P. F. Contribution from employees’ concerned and interest accured upon it

Year Balance Total Contribution Intercst accrued Total Contributton Contribution Interest accrues  Withdrawal Present bufance
of previgus by employer out of upto previous & Recovery during at at credit of the
during year vesiment year during current year C.PF. Account.

year
1 2 3 4 3 0 7 8 9 15
I3

Totai

Certified that the account has been prepared
checked as per University/Bank/P.5.B. records

Singnature of the emplovee

Certified that statement has been prepared
& checked by me and found correct,

Sienature of the Repistrar

Certified that statement showing the ucronnt. of
C.P.F. has beon checked and found coneed

Stygrafure of the Fowee Officer

Ty enazen nindlil

AR CenSs] ALBUIDIOE

.
oi

s

3
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LR TS T T
AT EXTIRE < 1]

Mare Gl e sl o vy L rilv Oy Sy i e et tr et v ettt e oo e e e ta et eeteass o eeanaes e st ausn e e e e e e mae e 2ans e e aseaaaetn s semtvnns
s1 Mo, Mame of employee Period for which the Amount Remarks
amount is credited if any
1 2 3 4 5
TOTAL
Certified that the GImMOUNT..iiiivirs v sn e
(RUDEES. o e e er et n e s has
been credited as Revenue of the Govermmeni vide Treasury/Sub-
. Treasury Challan No. i dated.......ovveeeeiiinien, {one copy
of Treasury/Sub-Treasury Chailan is enclosed herewith.)
¥
Signature of the Registrar..... ...
Signature of the Finance Officer......coocieciccn.
Printed at the Tripura Government Press, Agartala. >
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